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G.Onamappa ' , ..Applicant
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‘ The 8DO, Telecom,

Nagar Kurnool and others ' . «Respondents
For Applicant: . Mr.C.SuryanarayanqQﬁdmgudzl
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HON'BLE SHRI B.N.JAYASIMHA: VICE CHAIRMAN
HON'BLE SHRI J.N,MURTHY: MEMBER (JUDICIAL):

. (Judgment delivered by Shri B.N.Jayasimha, Vice Chariaman)
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1. ,.The apﬁlicant is a'Store-Lineman, Nagar Kurnool,
undér Technician Training at The Regional Telecom
Training Centre, Secunderabad. Hé has filed this‘
application against the order No.x;l/SDOT/NKL/Disc/
89-90/20, dated 27-11-1989 passed.by the Sub-Divisional
Officef, Telecom, Nagarkurnool (Ist respondent), p&acing
the applicant under suspehsion with immediate effect and
consequently caﬁsing his discharge from the Training

class,
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2. The applicantfétates thét he was initially
appointed as Lineman in.NagaEkurnool Sub-Division on
3-9-1983, He was transferfed as étore Lineman in the
Ist respondent's office on 27-11-1983 and he had been
functioning as such till 23-4-1989, He appeared for
th; Competitive Examination for promotion of Depart-
mental Candidates as-Téhhnicians, held in September,
1988. He succeeded in the‘examination and cohsequently
hé was relieved on 23-4-1989 with orders to report

for Technician Training at the Regional Telecom Training
Centre, .Secunderabad with effect f;om 24-4-1989, The
applicant joined the Training class on 24-4-1989,

The duratiop of the training period ds 9 months andi

is due. to be completed in Januéry. 1990 and it follows

by 3 months practical training in the field.

3. By the impugned opder dated 27-11-1989, the
applicant was placed under suspensioﬁ, as a conseguence
of which the 2nd respondent also.passed the order

dated 27-11-1989 discharging him from the Training Centre.
The applicant states that he came to know that during the
last week of October, 1989, “the Vigilance Officer i.e.
lrd respondent visited Naga:kurnool and tpok away the
records maintained by the Stpre Lineman incluaing the
records maintained by the appdicant during his tenure

as 8tore Lineman. It appears that against item of 'drop
wire' while the relevant woucher shows thét a quantity

of 6.6 km wire was received, the entry in the Register
was only 2.2 km and that the reméining drop wire amourt
to 4.4km was missing. The applicant states tpat the
order of suspension is due to the discovery of shortage.

: The applicant has, therefore, filed this application.
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4, The respondents have filed a counter giving
the circumstances ﬁnder which the applicant was placed_

under suspension.’

5. We have heard Sri C.Suryanarayana, learned
counsel for the apblicant ahd Shri N.Bhaskar Rao,

Standing Counsel for the Department.
6. It is seen that the applicant has been pladed
under suspension pending contemplated disciplinary

proceedings under Rule 19(1) of the CCS(CCA) Rules.

What Shri Suryanarayana urgeé before us is that the

applicant is now undergoing training and if the

training is interrupted, he would have to restart the
training once again after the disciplinary ﬁroceedings'
are over., The applicént has infact completed 8 months'
training and one more month's training‘iS'left for

him fo complete, He, thefefore;ﬁuiges that the
applicant while still uﬁder suspension should be
perﬁitted to complete the trainiﬁg and allowing the
applicant to complete the training would not prejudicé
the disciplinary proceedings against the applicant.

Shri Bhaskar Rac, on the other hand, contends that the
applicant has come to this Tribunal without makiﬁg

any representation to the depattment and'haénot exhausted
ztha; =X remedies,ayailable to Him. fhe applicathMFhould
be rejected on this grognd‘alone. He further contends
that the applicant is not:required to undergo . the
training in respect of the subjectswhich have already
been covered by him during the period of trainingf;e
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nas already undergone. After the disciplinary proceedings
are ovef,‘the applicant will be allowed to complete the
balance training only and he will be imparted training .

in the subjects which he has not completed, He, therefore,
urges that the contention of ¥Bri Shri Suryanarayana, that
the applicant has to reatart the training from the

beginning is not correct.

7. We have considered the'above submissions. In

view of the circumstances stated anove, we do not find

‘that the applicant has made out ‘any case for our inter-
vention at thisdstage. ‘We, however, direct that after

the disciplinary proceedings are over, the applicant

will be allowed to complete the training only o 1;.".i~<a‘\-¢""f'‘!"tr <l
remaining nf-portion of the training. The application

is disposed of accordingly. No costs.

(B.N,JAYASIMHA) ' 4  (J.N.MURTHY)
VICE CHAIRMAN ‘ - MEMBER (JUDICIAL)

DT.29th December, 1989,
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1. The Sub-DlUlSanal Officer, Telecom., Nagarkurnool—SDQ 209,

2. The Princinal, Regional Tslecom., Training aentre,.
Secunderabad-500 093,
3. The Vigilance oP?lcer, office of the Chief General
. Manager, Telecom., A,P,Hyderahad.-500 001.
4, The Director-fGeneral, Talecom,, (representing U.0.1.)
. New Oelhi-110 001,
5. One copy tc Mr.C.Suryanarayana, Advocate, 1-2=-593/50
~ Sri Nilayam, Sri Sri Marq,Gaganmahal,Hyderabad-500 023,
6. Cne copy to Mr.N. Bhaskara Rao,Addl,CGSC,CAT Hydarabad
7. One spare copy. ,
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